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SHRI GURUDAS DAS GUPTA: Let
me suggest one thing. I dom’t mind
speaking tomorrow. I understand that the
hon. Members are agitated to know ab-
out the train accident. The hon. Minister
has taken the pains to visit the place and
come back to this House. But tomorrow
we have a discussion on the Bihar situa-
tion also. Therefore, we have to accom-
modate this business tomorrow.

SHRI H. HANUMANTHAPPA: It
should take precedence.

SHRI GURUDAS DAS GUPTA: 1
agrce, I will speak tomorrow. But,
Madam, you should fix up the time.

SHRI PRANAB MUKHERJEE (West
Bengal): Wec have no problem if the
discussion on Maharashtra could continue
till tomorrow.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Tomorrow there
is a discussion on the Bihar situation also.

SHRI PRANAB MUKHERIJEE: But
this dcbate is already on. It has to be
concluded.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): if the House ag-
rees, 1 don’t mind.

SHRI PRANAB MUKHERIJEE: My
suggestion would be Ict this discussion be
continued tomorrow immediately after
the Question Hour is over, dispensing
with the Zcro Hour and Special Men-
tions. This way we can devote more time
for this and thercafter we can discuss the
Bihar question,

SHRI GURUDAS DAS GUPTA: |
agree with his suggestion, 1 also made a
similar suggestion. Tomorrow, after the
Question Hour is over and the Papers are
Juid on the Table, let us not look for the
exciting events during the Zero Hour,
Let us dispense with them and complete
the dlgcussion on the Maharashtra lssue,
At 2,30 p.m., let us begin the diseussion
on the Bihor situation.
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SHRI GURUDAS DAS GUPTA:
Madam, let us fix up the time. May I
suggest that tomorrow at 2.30 p.m., we
may take up the discussion on the Bihar
situation?

SHRI SUNDER SINGH BHAN-
DARI: What happens if the discussion on
the Maharashtra situation is not over by
2.30 p.m.? How can we be sure that this
debate would be over by 2.30 p.m.?

SHRI GURUDAS DAS GUPTA: The
hon. Member should know that it is
already listed and nobody can change it.
The only point is the timing. Let the
House agree, let the Chair say that we
will take up the discussion on the Bihar
situation at 2.30 p.m. Immediately after
the Question Hour and before beginning
the discussion on the Bihar situation, we

should complete the discussion on
Maharashtra.
SHRI SUNDER SINGH BHAN-

DARI: I would like you to reconsider the
matter because the business listed for
tomorrow may have to be taken up first.

SHRI PRANAB MUKHERIEE: 1
think that would be disruption of the
discussion. Let this item be over first and
after that the Bihar issue can be taken
up.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): The conscnsus is
that immcdiately after the Question
Hour, the discussion on Maharashtra
should be continued. Let us now take up
the statement to be made by the Railway
Minister., Mr. Minister.

STATEMENT BY MINISTER
RAILWAY ACCIDENT AT FARIDABAD
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SHRIMATI MARGARET ALVA
(Karnataka): Madam, it is with great
distress that I rise to ask of the hon.
Minister a few questions.

I had passengers coming by this train.
We had been shuttling the whole night
between the railway station and home.
Luckily, they arrived alive and safe. To
have first-hand information, I, myself,
had been there at 7 o’clock this morning
at the New Delhi railway station and,
earlier, also at Faridabad. -

Madam, what ] am trying to say is this.
First of all, this accident took place, we
are told, at about 11 in the night. Even at
that time, the train was supposed to be
running 17 hours bchind schedule. We
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were constantly phoning up. Even at
12.30 in the night, when I personally
phoned up to the station to find out as to
what had happened to the train, why it
had not arrived till that time—the train
was to arrive at 12 in the afternoon—no-
body at the station said that there had
been an accident. We were told—HR® 9=
& wgm sl |

I was told that the train would arrive at
5.30 in the morning when, according to
the statement, the accident had already
occurred! I do not know why this kind of
a thing is happening. When I telephoned
in the night, at 12.30, I was told that the
train would arrive at 5.30 in the morning.
Half-an-hour later, 1 get a frantic phone
call from Faridabad, saying that the train
had met with an accident, ‘we are on the
platform; people have been injured and
are dying; there is no help; what should
we do?’.

What 1 would like to know is, when
the accident had already occurred, how
was this kind of information given to us
at 12.30 in the night that the train would
be arriving at 5.30 in the morning?

Madam, the second thing I want to say
is..
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The second thing I want to say is this.
The late running of trains which are
coming from the South is something
which is taxing the drivers. Seventeen,
eighteen, twenty hours late. Naturally,
there is going to be a human error. The
drivers are being taxed very much.
Madam, this train was diverted three
times. Different reasons have been given.
It was. to arrive almost 17 hours late.
There is bound to be such human error
when the drivers arc made to work eigh-
teen hours, twenty hours, beyond their
scheduled hours of work, whatever else
you may say, such human errors are
bound to occur.
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I am told, the train was going at such a
speed in the night that the passengers
were thinking that something was going
to happen the way the train was going.
The train was running at breakneck speed

to make up for the lost time in order to-

reach the destination. Madam, 1 have
raised in this House the question of long-
distance trains. Different Ministers come
at different times. The Karnataka Ex-
press, when it started, had five halts only
between Bangalore and Delhi. Today

there are 22 halts. From five you have

increased them to 22 to please everybody
"in between. Therc are any number of
trains between here and Gwalior. There
are any number of trains between here
and Jhansi and between here and other
places. But, everybody who comes adds
halts to please their local people, with the
result that those of us who have to travel
these long distances to Kerala, to- Tamil
Nadu or to Karnataka, have to sit for 40
to 46 hours in the trains because they
stop everywhere like passenger trains.
You charge us the super-fast rates, but
the trains are nothing but passenger
trains. Pcople come in and go out of
them with baggages and everything else
and sleep on the corridors without reser-
yation, and we are made to feel that we
are intruders. I have repeatedly raised
this. I have written earlier to the Railway
Board also. I would request that long-
distance trains be given special attention.
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There is no leadership. There is no
control. It has become a Government for
survival.

I would, therefore, like to ask this.
Accidents are not the only problem
today. The security on the.railway today,
if I may say so, is abysmally low and
disastrous. You are talking about the
common people. You are talking about
the ordinary traveller. What is being
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done for their security and for what is
happening? When you know that trains
are running behind schedule in the rainy
season, in the flood situation, what

‘special monitoring are you doing?

1 was told that there was a derailment,
and that is why the trains were diverted
and that they had to go on a different
route and- then come back to the main¢
route. I do not know. Each one is giving
a different story. I am told that even the
passengers who were stranded amidst the
dead bodies, screaming people and
everything clse that was happening at
Faridabad, rcached the New Delhi
Railway Station at six o’clock in the
morning. The stranded, the injured, the
dying and everybody else were left on the
platform in the night. These people were
brought from there at six o’clock in the
morning to the New Delhi Railway
Station. It took five or six hours when
you are in the capital, Delhi! Does it take
so long to move people? This is an
accident. :

Those of us who come by long-distance
trains, have been repeatedly complaining

_about the poor service, the late running

and the disastrous management of the
trains these days. Now they have started
some controversy that the railway lines
are defective because they are India-
made, that they are not imported. All
sorts of import lobbies and export lobbies
are operating in the Railway Board and
the Railway Minister. 1 am saying: do
your stock taking, do proper management
and, for God’s sake, let the lives of the
people get precedence over your politics
in Bihar and over your governmental
politics.
Thank you, Madam.
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SHRIMATI MARGARET ALVA: At |
least fifty have been injured. There AC
second-class sleeper bogies have been
involved.
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SHRI VAYALAR RAVI (Kerala):
Madam, there is no translation.

THE VICE-CHAIRMAN
SAROJ] KHAPARDE): There
translation.

SHRI RAM VILAS PASWAN: Arc
you getting the translation now?
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SHRI VAYALAR RAVI: Madam,
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SHRI RAM VILAS PASWAN: For
your convenience F will speak in English.

Twelve people have been killed. Out of
the 12, one is a Guard. Of the eleven
people killed, five have identifed. Rest of
the deceased have not been identified.
So, I cannot say whether the deaths were
from the Himsagar Express or from the
Karnataka Express, but the number of
deaths is 12. If there is any doubt, let a
committee of Members of Parliament go
there. It is not far from here. 1 can
arrange vehicles for their visit. You go
there, find out the actual position and
give your report. As Railway Minister, I
announce here that I will accept your
recommendations. You give your report
tomorrow and ‘I will accept vour
recommendations.

SHRI JOHN F. FERNANDES (Goa):
Madam, c¢very statement on railway
accidents comes as obituary in  this
House, because therc are often many
deaths in the accidents, Because of these
accidents, it is not that the lives of
passangers are lost, but other cxpensive
properties are also destroyed. Therefore,
a loss of crores.and crores of rupces is
caused to the Railways.

Madam, T happened to be a Mcmber
of the Standing Committee of Parliament
on Railways. My point is that the
Minister appoints inquiry commissions
and their rcports are never laid on thc
Table of the House. That is why the
Standing Committees do not have access
to these reports. The hon. Minister
mentioned in his statement that within
one weck he would get an interim report.
Therefore, 1 would like to know, when
he gets the report, whether he would
- take the House into confidence.

The statcment says that there was an
over-shooting of the red signal. Madam,
trains run late. This Karnataka Express
was running, 12 hours late.

SHRI VAYALAR RAVI: It was late
by 17 hours.

SHRI JOHN F. FERNANDES: But

_1_the Minister says it was late by 12 hours.
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Anyway, it was running 17 hours late.
So, I would like to know whether any
precaution has been taken to caution the
Station Masters about the late running of
the trains. I had stated last time that we
‘can communicate via satellites. We can
have the radar system. It is not an
expensive technology. We have so many
satellites in the sky. At the moment we
are depending on the optic-fibre cables,
which are not functioning properly. Even
the Standing Committee in its report has
said—and 1 have also told the
Minister—that we can have
communication via satellites or we can
make use of the radar. This technology is
available even in small countries abroad
and this will not cost us much. If you
have this technology, accidents can be
avoided. The engine driver of the
Karnataka Express could have contacted
the Station Master that he was late. And
arc we attaching any signal light to the
rcar end of the train The Karnataka
Express rammed into the rear end of the
Himsagar Express. I don’t think that it is
a practice with the Indian Railways to
have a warning light on the rear end of
the train. If at all it is, it is just like a
small lamp. It is not a powerful light. I
would like to know whether this system is
being observed in the Railways. It has
also becn said that some cquipment is
available abroad to avoid accidents
whereby when there is a danger signal, it
cannot overshoot the track. Those have
not been installed. When an accident
occurs in our Railways, thc Ministry loses
crores of rupees. Thercfore, 1 would like
to know from thc Minister whether he is
going to modernise our Railways and
whether he is going to have telecom
system via satellite because you can sce
in the street everybody is walking with a
radial telephone. The same scheme, the
same system can be inculcated in the
Railways. That will help us a long way to
save moncy. But I think it is the
intention of the Government to go in for
an expensive procurement because this is
the cheap technology. This techolongy
will cost us only Rs. 200 crores. The optic
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fibre cable costs us about Rs. 800 crores
which is not utilised. So, I want to know

‘from the hon. Minister whether he will

modernise the Railways to see that these
accidents do not occur in future, Thank
you.

SHRI K. RAHMAN KHAN
(Karnataka): Madam Vice-Chairperson,
unfortunately the Karnataka Express
rammed into the rear end of the
Himsagar Express. The Minister has
made a statement. Whenever an accident
takes place, there will be a suo motu
statment by the Railway Minister and
then some compensation will be
announced and later on a court of inquiry
will be ordered. As our colleague, Shir
John F. Fernandes said, the inquiry
committee reports -are never placed
before the Parliament. If 3 railway station
master or some employees  arc
suspended, it is not going to stop
accidents. The responsibility has to be
assumed by the higher officials. These
accidents take place on account of human
error. The incidence of human ecrror is
increasing. The Kariataka Express was
latc by 12 hours. Naturally, the driver of
the train was in a hurry to rcach the New
Delhi  railway  station. In  such
circumstances, what was the
responsibility? How are such accidents to
be prevented? We have been discussing
about accidents in this House during the
discussion  on  the  Railway Budget.
Whenever such accidents take place, the
Railway Board has to assumc certain
responsibility. The Member (Traffic) has
to own the responsibility,. Whencver an
accident takes place, we will be putting
the blame on the Railways. It has
become a ritual for the Railway Minister
to make a statcment. But the number of
accidents is increasing. So, I urge upon

‘the Railway Minister to devise some

mechanism by which this human error is
rectificd. Why is the human crror
How to prevent it? Why
shonld not the Railway Minister fix
responsibility on top level officers for
such accidents? This is my submission,
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SHRI GURUDAS DAS GUPTA
(West Bengal): Madam Vice-Chairper-
son, I understand that Ram Vilas Pas-
wanji is an important political leader of
the country. He is a good friend of our.
But unfortunately I have to admit and it
is to be admitted by all including the hon.
Minister that accidents and derailments of
trains are on the rise everywhere. It is
not a question as to how this particular
accident has taken place. That is not the
issuc. The issuc is accidents are on the
tise. In my opinion, it is alarmingly on
the rise. 1 am sorry to say that no
Railway Minister, no Railway Administ-
tation no Railway Board, had taken this
issue seriously to set the things right.
Somcthing is definitely wrong. Otherwise,
therk cannot be such numecrous accidents.
Therefore, Ram Vilas Paswanji owes an
explanation because of his commitment
towards the people as he says. He must
say why the accidents are on the rise and
what steps they are going to take. We are
not interested in ritualistic obituaries or
we are not interested in the repetition of
assurances, 1 would just ask the hon.
Minister to tell us how many accidents
took place during the last six months,
Awful accidents arc not reported. When
there is a derailment of a goods trains,
that is never reported. It is not there on
the record. We do not come to know of
it at all. Whencver lives are lost and that
comes to the notice of the country, we
know that accidents arc taking place.
There is always an attempt to cover up.
There is always an attempt to say that
there was o human .crror. The best way
to explain a derailment is to say that
there was o human crror. How does the
hon. Minister know—I wish he told the
House—before  the inquiry has  taken
place that there was a human crror which
ways responsible for the accident? He has
been given the rcport by the Railway
Board members, And the Railway Board
members gave it to him just to say that
everything is all right in the Railways,
Things arc not all right. I am saying this
beciause 1 am connected with a number of
railway unions. We have been telling the
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South-Eastern Railway management that
the engines which run the railways are
under-powered, with a diluted brake
power. You can very well imagine what
will happen if the trains are run by
engines having diluted brake power. At
any point of time, the driver may be
unable to hold up the train. We have
been telling this Government that the
engines are not adequately equipped. We
have been telling. You may look into the
records. I beg you, Mr. Ram Vilas Pas-
wan, to call for reports from your Gener-
al Managers. Do not believe the stories
dished out. Hon. Chairperson, please ask
the Minister not to believe the cock-and-
bull stories. You are running the trains-
with defective engines, with defective
brake power. That is No. 1.

Secondly, we know that the mainte-
nance of the track is not at all good. It is
privately done. Contractors are doing it.
Thirdly, in many cases, the signalling
system is wrong and bad, at least not up-
to-date. Fourthly, there is no overhauling
of the railway engines, repairing of the
railway engines, repairing of the coaches.
It is all sub-standard. For heaven’s sake,
let the hon. Labour Minister....(Interrup-
tions).... Once upon a time, he was the
Labour Minister. That is why I am calling
him Labour Minister.

Pleasc visit, be on board, a number of
trains without allowing them to know that
you are on board. If they know that you
are visiting the Howrah station, it will be
paradise. The General Manager and all
will be there with folded hands. They will
ask pcople to clean up. Please board u
number of passenger trains, Don’t run by
isaloons. Always move unnoticed. Board
‘the trains meant for the south. Board the
trains meant for the north and the cast,
without allowing them to know, in cog-
nito, SEcEr ) W oA B oW
foere wream St ag ¥ Wfew R owE
F A TR 21 Plcasc board a train and
find out what it is. Please find out what
your officials are doing. } know, Madam,
this is not the time for telling all this. But
1 would like to say this. The Chairmen of
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the Railway Board are always in-
terested....
THE  VICE-CHAIRMAN  (MISS

SAROJ KHAPARDE): Das Guptaji,
one thing you must know. Whenever he
travels, whenever he goes somewhere,
Mr. Ram Vilas Paswan never tells people
that he is the Minister. He always travels
just like an ordinary person. Please do
not forget this. He is not travelling every-
where as a Minister.” (Inerruptions). 1
know it for sure. You may say he should
travel more.

SHRI GURUDAS DAS GUPTA: 1
stand corrected.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): He should travel
more unnoticed. (Interruptions)

SHRI VAYALAR RAVI: Madam,
this is a news to me that the Railway
Minister travels by trains. (Interruptions)

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): 1 am telling this
“because 1 have seen this with my own
eyes and that is how I know this thing.
Qtherwise, I would not have said this
thing. (nterruptions)

SHRI VAYALAR RAVI: Madam, 1
think none of us declares that I am so
and so while travelling. Neither you nor I
do it.’ ‘

THE  VICE-CHAIRMAN  (MISS

SAROJ KHAPARDE): He does. not tell
the people that he is the Minister for

Railways. (Interruptions)

SHRI SURINDER KUMAR SINGLA
(Punjab): Madam, whenever he travels,
he travels by air. All the functions which
he has attended either with the Prime
Minister or by himself, he has travelled
by air and not by trains, (Interruptions)

Ry (PR Wi uel): ¥l
Byt Pn s @i & (swom)

SHRI JOHN F. FERNANDES:
Madam, the very fact that he Is flying
indicates that the Railways are not safe.
(Interruptions)
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SHRI GURUDAS DAS GUPTA: 1
stand corrected that way. But my point
is, if he moves in trains unnoticed, he will
find out the real state of affairs in the
trains. We move by local trains, we move
by passenger trains. If he also moves by
these trains, he will find out the real state
of affairs prevailing in the Railways. He
should not be led by his nose according
to the information given to him by him
officials. Therefore, my short point is that
there is a deep-seated malady in the
administration of the Railways and there
is always an attempt to pass on the cause
of derailment to a human behaviour.
Therefore, 1 implore upon the hon.
Minister not to rely so ‘much on the
reports given to him by others but to
look for himself.

Secondly, a long-drawn out strategy
has to be chalked out to ensure that
things become better in the Railways. It
is not done, the position will not im-
prove. I personally do not believe in
God. Then according to you, may be, by
the grace of God, accidents are not
mounting. It is just a play of chance.
According to me, it is just a play of
chance. According to Margaret Alva Ji, it
may be due to the grace of Ged. Whatev-
er it is. But because of the play of
chance, accidents are not increasing.
Taerefore, the only assurance that I want
from the hon. Minister is that what con-
crete steps he is going to take with regard
to the complaint, Tracks are not being
properly maintained, engines do not have
that power to stop their speed as they
should have. Thirdly, I want to know
about signalling, and fourthly, thc ac-
countability of the members of the Rail-
way Board must be ensured. It ia they
who are responsible for the mismanage-
ment and |t is always they who pass on
the buck to the lower grade employeces,
Thank you.

SHRI S. RAMACHANDRAN PIL-
LAI (Kerala): Madam, [ also express my
heartfelt condolences to the bereaved and
also express my sympathles to the in-
Jured. 1 congratulate the Minister
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for coming forth with. a statement
immediately. Of course, many accidents
are taking place. Many accidents are
taking place due to human error, many
accidents are taking place dye to system
failure, many accidents are also taking
place due to mechanical and other
failures. The number of these accidents is
increasing. There had been negligence in
properly carrying out maintenance and
repair work some years ago. I want to
know from the hon. Minister whether the
negligence which had occurred during the
earlier years is contributing to the
growing number of accidents. My second
question is this. Of course, there is a lot
of literature and a lot of discussion has
taken place about modernisation and
modern’ system of safety measures. Will
the Government consider to modernise
our safety system to meet the increasing
number of accidents? There has been a
complaint that we are not giving proper
attention to -science and technology
within the Department. It should be
geared up in the context of these
increasing number of accidents. Will the
Government pay more attention to R&D
and science and technology to develop
safety measures? Thank you.
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SHRI K. R. MALKANI (Delhi):
Madam, we in this country are having too
many railway accidents of a very serious
nature and 1 am sorry to say that ever
since the present incumbent of this Minis-
try assumed office, the number and the
seriousness of accidents have increased
dangerously. I am afraid the hon. Minis-
ter is too busy issuing passes, playing
politics and staging stunts to take care of
the Railway Ministry. Madam, as early as
27th February, 1997 1 gave a notice under

| rule 238 (a) to raise at the carliest oppor-
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tunity the matter of the arbitrary and -

lawless behaviour of hon. Railway Minis-
ter. To this day the hon. Minister has not
been able to find the time to respond to
my notice. This is his sense of responsi-
bility. Madam, only a few days back....

SHRI RAM VILAS PASWAN: 1
ould not follow what you wanted to say.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): He has given' a
potice.
. SHRI K. R. MALKANI: I gave a
notice on 27th February, 1997 under Rule
238 (a) to raise the matter ‘of the arbit-
rary and lawless behaviour of the hon.
Railway Minister at the earliest opportun-
ity. T enclosed five cuttings. I gave one
copy to the Chairman and one copy.
...(Interruptions)...

IvevTEy (IR T TE): W A
oSt w5 o A ¥?

SHRI K. R. MALKANL: 1 am not a
postman to deliver letters.v

vty (P i wad): 9 Y
AN AMew e §, W o SRR
Rl Sgn w1 weR R7 a® ARE A TR
Ffi ¥ wdhe @ 31 5w ¥ R Yo
@ B R 7 Fguar o wwA T

SHRI K. R. MALKANI: I was told by
the Chair that the matter will be taken up

with the hon. Minister when he is willing
to respond. ...(Interruptions)... .
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SHRI K. R. MALKANI: Madam, 1
repeat that hon. Minister has been stag-
ing stunts, A few days back he anrd the
Prime Minister went to kashmir. (Inrer-
ruptions)

SHRI MD. SALIM (West Bengal):
How is it copnected with the accident?
.. (aum)..

st aefin e (ST W) T H FTREE
R ...(FEUR)... T @ F Rl R
® ¥ ...(TEaW)... | 99 F wfafsd o
Bd@w o @ R R R, W
feea Fifo)

SHRI K. R. MALKANI: He is too
pbusy with irr¢levant things. (Interrup-
tions)’ ) ’

SHRI JIBON ROY (West Bengal):
Madam, he is politicing the issue. (Inter-
ruptions) .

SHRI K. R. MALKANI: Madam,
there is no railway line, there are no
wagons ...(Interruptions)... No signal at
Baramula, Qazigund and Srinagar and
yet they went to lay the foundation stonc
of their railway station”.’

THE VICE-CHAIRMAN (M1SSs
SAROJ KHAPARDE): Malkaniji, I am
talking to you.

SHRI K. R. MALKANI: Yes.

IEAY (FUR T E@9E): ToEE
&, T B A wew A R ¥, o7 @ R
@ A @ ¥ fF wiow wew o R
e F W I e ¥ 39wl ¥

LA T A e R R wEwE W

TR FLG] F Y T sl oy
i T W wEe e

SHRI K. R. MALKANI: Madam
Chairperson, try to understand me.

THE  VICE-CHAIRMAN {MISS
SAROJ KHAPARDE): 1 understand
what you want to say. (I(xlerruptions)

SHRI K. R. MALKANI: Recently,
there was a very unfortunate incident of
violence—firing in Mumbai: The Home
Minister found time to visit once, but the
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Railway Minister found time to go there
twice ...(Interruptions)... he goes to ex-
cite feelings ...(Interruptions)... The
Home Minister makes one kind of state-
ment while the Railway Minister makes
another kind of statement in Mumbai. Is
there any co-ordination? Is there any
sense of joint responsibility?

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Malkani,
what is your clarification on this acci-
dent? What clarification do you want to
seek from the hon. Minister?

...(Interruptions)...

SHRI K. R. MALKANI: The whole of
the Railways is disturbed from top to
bottom. I request the Railway Minister, 1
beg of kim, to respond to this notice and
face the House.

Thank you very much.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): How can he re-
spond to your notice? ...(Interruptions)...

gl S, 379 S wse 5 R € S S Y
s ol o W e §, W@ T gEL A
frege Bt 79 W w1 e Ry g A W
G939 ¥ ) yEE S @ ST A
T o ¥ om ufRn R ¥ TEE ¥ oW

Yl X woRa 21 o 3wh fae =@ oS S

&A@ FWIH IW RN F I H TR
7% BT @ A T gou |

SHRI K. R, MALKANI: The whole
work in the Railway Ministry has gone
away ...(Interruptions)... He has no time
for that ...(Interruptions}...

QWY (FUE WIA @6S): 3N
ffEryA gow)
st Fe ML Aol TR TR |

Srile § T @ | iR ¥ T, S W S

H a9 ... (SGEH)...
IraEay (FAA T W) I g
a1 R o ¥y IFw . EEH)...
SHRi SURINDER KUMAR SING-

L.A: Madam, I am extremely pained to
note that my friends are actually trying to
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undermine the seriousness of the acci-
dents which are increasing day by day, on
which Mr. Malkani was speaking.

There used to be a Minister, a model

-Minister, Shastriji, who resigned on a

small accident. Now, my friends, Das
Guptaji, Vishnuji and others have said
that in the last 11 months or 12 months,
the highest number of accidents took
place. In the morning, I counted. In this
month alone, there were four accidents.
The response is a suo motu statement in
the House. Obijtuary references are made
here and outside the House. I have a
specific question. Firstly, what is the total
number of accidents that took place? It is
not really the first of its kind. Similar
accidents took place. On 4th of July,
there was an accident. The largest
number of, accidents took place during
Paswanji’s tenure. Shri Meena has said
that rail journey is the safest. Now, it is
the most unsafe one. Rightly, the Minis-
ter does not want to travel by trains
because it is unsafe. There were bomb
blasts. There was a bomb blast in Bhatin-
da. A bomb blast took place in the
Brahmaputra mail. T can give many ex-
ampics. There was bomb blast in- Ambala
in the month of May. If the Minister
wants to raise a controversy with Mr.
Malkani, does he wants to say that there
are not accidents and there is nothing to
be serious about? We would like to
...(Interruptions)...

oft T HEE: oS S Rl ¥ sl
AR Y, W @Y R AN A R g 3
@ e faegel 38 AW R W W T W W
Fw) WY P o W @ T

SHRI SURINDER KUMAR SING-
LA: Mr Wasim, don’t you agree that the
highest number of train accidents had
taken place during Paswanji’s regime?

"What has he done about it? What is the

total number of accidents on major rail-
way lines and routes?

6.00 P.M.

The second point is, one would like to
know how many reports reached you and
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whether these accidents are actually mon-
itored or not. Don’t blame signalling.
This is not the first accident. What have
you done in the last accident which took
place? One would like to know about it.
"The House is worried. In every session,
an accident is being reported to the
House and the country. 1 know that you
are a very careful and a very senior
leader of your party and the United
Front Government rail is not moving due
to internal sabotage, bomb blasts from
outside to the Ministry and you are
looking after it very much. Fine, look

after it. But, attend to these railway -

accidents. Madam, I would like to undet-
stand what steps he has taken from the
day the first accident took place. How is
he going to deal with it? One would like
to have an assurance from the hon.
Minister if he is serfous about it. Or is he
serious only about making a statement
and challenging the whole world that he
has been answering every Member? If I
remind him what he has done to my
suggestion, his challenge would fail. 1
would choose another occasion to tell this
because I don’t want to devalue this
particular issue of accidents which are
taking place in a large number. Madam,
if he is very serious, then let him show
this seriousness by shifting out of the
Ministry. Then the country would know
that he is taking every accident of rail-
ways very seriously. Let him resign. He
should say, “I am serious. I will not
continue.” Or Jet him show the other
'seriousness which he want to show. 1
want to have conviction, seriousness. Mr.
Dasgupta was absolutely correct today.
He pinpointed a number of facts. He was
really...

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Please conclude.
...(Interruptions). ..

SHRI SURINDER KUMAR SING-
LA: I entirely agree with him.

THE  VICE-CHAIRMAN
SAROJ KHAPARDE): Singlaji, there
are many speakers after you. ...(Interrup-
tions)...
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SHRI SURINDER KUMAR SING-
LA: The number -of accidents is increas-
ing alarmingly and railway journey which
was the safest is now becoming the most
Nnsafe in this country. Let him compare
his performance with all earlier Ministers.

SHRI NILOTPAL BASU (West Ben-
.gal): Why unnecessarily?

SHRI SURINDER KUMAR SING-
LA: Let him not really stick to the
IFaridabad accident. It is not the first.
Had it been the first, things would have
been different. It is being repeated every
time. The fact of the matter is, he is not
monitoring. As Shastriji said, if he is to
share the credit that his Ministry is doing
this and that, then let him share the
blame also. That is the point where a
sense of responsibility is exhibited. So,
my whole point is, Jet him tell how many
accidents took place in the last one year,
which are the major trains that suffered
accidents, which are the major lines that
had accidents and what he is going to do
if he is not resigning on his own. If it is a
point to show the seriousness to the
‘ountry, then he should resign in the in-
terest of telling that he is serious. Thank
you, Madam.

SHRI DIPANKAR MUKHERJEE
(West Bengal): Madam, probably 1 will
be on the other track. Firstly, accidents
don’t happen. Accidents are caused.
There are always some causes. If I re-
member, in the other side also, a similar
type of accident occurred about which
Mr. Singla and others were telling, i.c.,
ramming of a stationary train by another
train or a train colliding on the same
track. It is repeating. My first and fore-
most request to the hon. Minister is £ 30
ae © R, W R am W
& | Who was responsible for that? The
first and second thing is Tt
fegem & W0 1w gm Ot F A R
B ¥9 g9 W fova odq s WH 1 1 am
repeating what I had said one year back.
We have to depend on carefulness of one
driver. Human error of one single man
affects the safety of thousands of people.
How can it overshoot?
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Mr. Minister, about the driver, what
you are doing is all right. The second
important question is that the Member
(Traffic) should be issued a show-cause
notice because he is the first man re-
sponsible for taking care of this aspect,
An explanation can be had from him
because he is responsible for all these
things. If it is done, .1 think the hon.
Minister will get mush more information
than what he has given here. He must be
asked as to why the same type of acci-
dents, that is, ramming of one train into
the other are taking place.

The third important aspect, as has been
pointed out by Meenaji, is that in the
preliminary suo motu statement it is not
possible for the Minister or the Railway
Board or whosoever it is, whether it is
Member (Traffic) or somebody else, to
tind out the causes within two or three
hours. The real reasons have to be found
out. What we are lacking in is that we do
uot take follow-up action. I am sorry,
Madam, that after ten or fifteen days, we
would forget this accident. Nobody would
talk of this accident. Madam, we have to
identify the causes which lead to such
accidents. We should analyse the reason.
Otherwise someone will be talking of
overshoot, someone may talk of derail-
ment, someone may be talking of track

circuit, etc. N = A Y I A A
R TR uwEd W S @ R faw o @
i =gt v & W)

This report may be given to those Mem-
bers who are really interested in it, not to
those who are not interested or who are
interested only in blaming Ram Vilas
Paswan. As a professional, I feel
ashamed that such things can happen
here in spite of so much technology being
available with us.

eI gan N, g YEE W T

Let us have this report here. Let us

ensure that this ramming of trains on the’

same track will not be repeated on the
Indian Railways next time. If we can do
it, if we can ensure it, then we have done
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our job; otherwise, we have not done our
job.
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i 4 @ aw W fo T e B owlew
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IJEWAY (FAH WA TUS): 3 M@
i Fw @

PROF. RAM KAPSE (Maharashtra):
Madam, about the report to be submitted
to the House, I think, an assurance from
the hon. Minister is required. Everybody
is asking for the report. At least, the
intcrim  report which he is  expecting
within a wecek...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Let the other
hon. Mcmbers also scek clarification.

PROF. RAM KAPSE: No, no. He
has... .

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): He has not
responded  to  the  questions  of the
Mcmbers of Parliament. I mcan, how will
he?

PROF. RAM KAPSE: At lcast, he can
assurc the House....

THE - VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): He will assure
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when he responds to the clarifications
sought by the hon. Members.

SHRI N. THALAVAI SUNDARAM
(Tamil Nadu): Madam, this is not for the
first time that a railway accident took
place. The accidents are increasing day

" by day. Prima facie over-shooting of the

signal appeared to be the cause for the
accident. As far as signal is concerned,
our learned friend, Shri Gurudasji rightly
said that there is substandard equipment
in the railway. I appreciate that the hon.
Railway Minister is travelling by train.
Madam, the hon. Railway Minister, when
visited. Chennai, travelled in the
Kanyakumari Express; hence, I need not
explain to him again about the condition
of the compartments. I am very sorry to
inform the hon. Railway Minister that
this is not the first time, this is the
seventh time I am representing to the
hon. Minister about the compartments of
the Kanyakumari Express which are in a
worst condition. Yesterday we were
travelling in the Kanyakumari Express.
This is rainy season, as everybody knows
it, and the cntire rainwater comes into
the compartment. Madam, another point
is...

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Sundaram,
we are sccking clarifications on the
accident which took place between the
Himsagur and the Karnataka Expresses.

‘SHRI N. THALAVAI SUNDARAM :
Madam, afl  trains  leaving  from
Kanyakumari are. always dclayed. More
than seven or cight trains are leaving
from Kanyakumari to Chennai, Jammu

Tawi, Mumbai and other places. How did
the accident take place? You cannot stop
accidents by simply suspending a driver.
This accident took palce purely because
of the poor performance of the technical
staff of the railways. Hence, T request the
hon. Railway Minister to take nccessary
steps for improvement of the advanced
available  for  signals,
compartments and cngines of the railway.
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SHRI VAYALAR RAVI: Madam, we
do have a tradition of Lal Bahadur
Shastri and others. As a protest against
the inefficient running of the Ministry
and the refusal of Mr. Paswan to own
moral responsibility, I am not seeking
any clarification. Let him preside over a
bunch of murderers called the Railway
Board. It is a murderer sitting there.

SHRI GURUDAS DAS GUPTA:
Madam, we are equally perturbed and we
also feel equally that somebody has to

take the responsibility. But, for a
Member of the standing that Mr. Vayalar
Ravi is having in this
House...(Interruptions)... He called the
hon. Minister a murderer...
(Interruptions)...

SHRI VAYALAR RAVI: 1 never
called him a murderer...(Interruptions)...

SHRI - SURINDER KUMAR
SINGLA: Let the hon. Minister reply
...(Interruptions)...

SHRI VAYALAR RAVI: Madam, I
never called him a murderer. 1 never
called him so. 1 said that he is presiding
over a bunch of murderers, the Railway
Board.

sft yererg iom: den, @ R B
frar wmq )

Iwmway  (FAd v wad): N
AR S R

SHRI VAYALAR RAVI: Madam, I

never made any derogatory remarks
against the hon. Minister. I never called
him so. I only said that there is a bunch
of murderers called the Railway Board. If
it is offending, 1 am withdrawing my
remarks,

st worg freom (merg): fww, 4 e
TR ok Mu ¥ W T ® e
5 frowm T 11 WX wlewg R W R
gz ff, 38 e ¥ A of mwfm gam W
11 ®X & - SR # W qRw @
T8 37 Wt 5 wd whe weh f e W g
# T § Ty T 10 W@ % o o A
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% s 7@ ST 3 AR § ol sek A
¥ S W Wi e W

Agm, Vo F @ N A 7 W A Fw
2 6 S g gdem ¥ W g ¥ o wied @
20 T w9 qaTeen fem smem i 4% wng &
T oven 6 20 TR T Y o9 & By F =
am

IRTAY (PR W wd): e
Aron, e femen ol fie o, OFF St areEh
TR W WG AE G O ad W%

it For fream: ¥, ¥ wo @feR da ¥
3 | sl W A W Red w@ ¥

gy (FAD TS wed): T,
1T A @ ferd F0 ) S wEW Td
21T 39 W RS 4ed § W AW & v ¥
giifer 37 I w1 B ¥ awh s @ W
g W |

st Iom fream: dew, fU o 92 ¥ W
aa ? fF wigar ¥ A @ glen g, s
E

Iy (FAE T TE): R/
s, 99 SR '@ W W)

sft dora freqm: dew, W S Y oA &
ol # 20 R TN P F| A <wm
gomern ufen % A W ¥ & fm A §, 7 7@
& w1 3 = ok e AR R A A-wn wa
o3 R 2 {1 ol vk # R W wrtn
gl e @ = g ¥ A R weTy R 3
8 v Ty geTed T Uy 3 F doon # ¥
et & oh ming @ o wEm fE S Emw
glen & W Mg ¥, =% o W o W
1§ v gaEw fm wg wE T w®
aem sem W T B W | wenf goe #
® #m T I T W g AR ok w
e % W Em AR T wm wh et g,
W aE ¥ v T O a3 e ol
@ ity ) wsetfRdR dm )
SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): Thank you,
Madam Chairperson. Since morning hon.

Members have expressed in the House
their own anguish, their own agony and
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the agony of the country about the
increasing  railway  accidents  and
particularly with reference to the accident
under consideration at the moment. I
have to submit that over the years the
Railway Ministry or the Railway Board
has acquired  ythe y expertise
-..(Interruptions)... l

IRy (FATh RIS @md): feaw
3, A W ford w S Y AT R T

SHRI TRILOKI NATH
CHATURVEDI: Summarising the reason
or the cause of the accident, the whole
approach has become mechanistic. We
have got completely desensitized.
Everytime one or two reasons from that
basket of reasons are picked up and
incorporated in the statement which the
Minister gives to the House. Thereafter
usual cliches are given that the
Commissioner for Railway Safety has
been dispatched, the condolences of the
entire  House are with the bereaved
family, etc., etc. are repeated. Whom are
we  deceiving? Ourselves or  the
countryni®n? Are we acting with any
sense of responsibility? That is why it is
correctly said that we just discuss and
then forget. We are completely
insensitive to the human sufferings. The
credibility of the Railway Board and the
Railway Ministry and the working of the
Railways which was one of the best—and
still, I think, it can be maintained as one
of the best—is at stake. That is why I
would like to ask three simple questions.
My first question for clarification is a
very small one. From the statement it is
apparent that the hon. Minister and the
senior officers of the Railway Board
reached the site of accident in the
morning. 1 would like to know, since
Faridabad is not very far away, when did
the Gencral Manager of the Central
Railway, or, in his absence, any other
officer, reach the site of the accident
before* the Minister, 10 ensure that
whatever arrangements were possible at
that momcnt of time were made?
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My second query is this. These two

‘trains, i.e. the Karnataka Express and the

Himsagar Express, are very important
express trains. This is.also the rainy
season. Every year, in this season, we
have floods and the consequent delays in
the running of trains. When two such
important trains were running, one of
them twelve hours late, was it not
necessary that major precautions were
taken; to find out whether there were, at
that time, other tains on the route, etc?
When the train was delayed for over
twelve hours, was it not necessary that
utmost care and caution were observed so
that we were able to avoid this kind of an
accident? Or, is it that a routine
approach is adopted? Trains may be late
by twelve hours, thirteen hours; it does
not. make any difference. When a train is
twelve hours behind schedule, the people
might have even forgotten that the train
was yet to arrive! Are not precautions
taken for such inordinate delay?

The third clarification which I would
like to seek is: everytime, we hear that
the Commissioner for Railway Safety

had been rushed to the spot, that
I

he would hold an enquiry. The Minister
assures that it would be time-bound;
within a week, at least, an interim report
would be given, etc. My misgiving
here—everybody in this House feels the
same way; very often, this misgiving has
been articulated—in that the
Commissioner for Railway Safety is an

officer under the Railway Board.
Therefore, he can never give an
independent  report, holding senior

officers responsible, as regards the acts of
omission, commission and neglect of the
essentials, a refcrence to some of which
was made by my friend, Mr. Gurudas
Das Gupta.

The question is: why should you not
set up a permanent or a standing
Commission which goes into the cause of
these accidents, gives a report which
comes to  Parliament; then, the
monitoring and the follow-up of that is
done through Parliament, with the
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Railway Board ensuring that those
recommendations are actually carried out
so that the confidence of the people in
the Railways is restored? Actually, such
unfortunate  accidents  shake  the
confidence of the travelling public.

Madam Chairperson, without taking
any more of your time, with a sense of
responsibility and with a seriousness
which the occasion deserves and
demands, 1 have a suggestion to make to
thz  hon. Minister. He is a very
overburdened person. 1 am not referring
to the political matters at all. His is a big
Ministry The responsibility is so diverse,
Ithink he nceds some help. Whom he
chooses is a different matter. But I think
it is high time he has another person to
assist him. If nobody else, at least, from
this House, Mr. Wasim Ahmad would be
readily available to him as a stalwart for
support at ail times; at least, in this hour
of distress for this House, for the
country.

Thank you Maudam.

SHRI SURINDER KUMAR"
SINGLA: Tell Mr. Gujral.
THE  VICE-CHAIRMAN  (MISS

SAROJ KHAPARDE): Shri Satish
Pradhan, please.

st WA\ S (WEWE): IvAsse
oEE, H 9MH Wem @ FEAE T R oy @
o S Tew §, wWEE W {8 uF
o M T T ® v 1w sher-Tge i
g § WA W K HE-HS TW-TW 3R
aR-EE ¥ R A T ¥ R ogmad A W
#0 % fo e g s R ook w @
&1 A Friftan 8 & 77 @ 3 ¥ fawe
3 alt # ¥ gen | g f S T § 2
g | ¥ IEF I e ¥R AT STe W
WA VA E, v et m d sm AR ¥
w39 =Fen 3@ W, Y & fnogh
aaen f wa ok wE T i wd § e
SO &2 o 7 wHd E 1 TN wem ¥ S S
#n R ariymr & ety wR ¥, W Rm w
A T vEw 3 W OF e el W
T |

[RAJYA SABHA)

SER s e n e D n ST S i

THE  VICE-CHAIRMAN {(MISS
SAROJ KHAPARDE): May 1 now
request the hon. Minister to respond to
the hon. Member's queries?

sft T fem UEEE: SRS TR,
ol gl g W 39 gHeN U Wit | W
§ A A w0 AE@ ) TEeh AQ A T
S 3 A weh W R 17 R W
i B oaed i F owm R 12 R 1100
CTe W O W gEE @y B # ek 1.0
doume W g TEh ¥ A o 12 R R R 7
R ¥ suH feqm ST W gEw ¢ W R
A 12 R A "R AW R
w1 T fe T @ B fR Remann wdE &
12 am R E X RS, ek A = s
FaTeA g T W Wi o gan @ g gen A
Ferrar wedE ¥ e Wi 12 ©m 1 sieh |
I

“In this accident, as per the latest

reports 12 persons including Guard of
Himsagar Express have lost their lives.”

This docs not mean that all the twelve
persons  belonged  to  the Himsagar
Express.

o e W W ¥ TR emE s W
qod RS A1 A R A F GEy
D dmoFwm fros A oA T W uwm
§— o AfErTT W } aft andt 6 S W
w81 I W
T ¥ w39 wed ¥ vk W ¥ U a
&m fred @ wei wewl A 9w e o
&y g & e | & R @R g
B ¥ f e frerd 98 12 w2 T @ S
gl e e g wm ¥ T s W wa ww
B ag # ff saw & o} R = e
W 3 A T, wEh o g ) S R AR R
frm & orll fodd B e demn o ol @B
® ol ¥ FW I AEE € @8 Y
T FO Y OEE A U S g
q T EEN % U E W ST W A W
Br Bl 2 R e uweT W oo @ ITR A
g 5w R F S ageh g o W Fow
MR R R T et g o
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SHRI VAYALAR RAVI: Madam,
this is not a debate to jusiify an accident,.

SHRI RAM VILAS PASWAN:
Madam, no, no. I am not justifying the
accident. . . .(interruptions)

SHRI VAYALAR RAVI: We are
hearing him patiently. That is a different
matter.. . .(Interruptions) But instead of
sympathising with the people who died in
the accident, he is justifying the accident,
What message will go to the employees?
A wrong message is going to the people.

It is not correct. . . .(Interruptions)
SHRI SURINDER KUMAR
SINGLA: In fact, he should have

addressed himself to the issue about
which the country is worried, about
which the country is feeling anguished. Is
he addressing himself to that issue? He is
trying to justify the accident.
TRy (FErd T wgd) @
@ @ f6 and R S 3 A e @ A
B §1 o o el g, T A
st @ e R

3 girae wn fivren: ¥ dfggya @0
F fr ¥ dfwe 31 @ W T W
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oft T faeTE WTHET: ST TR,
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gl @ oy € @ g & d@fgwta %
WY T TEA § | §F A W F G AR
e o 3o v ¥ 3o ¥ & v wen
M ganeen % AR F N w1 € AW
TR 795 ¥ TE ® wera ¥ 36 g
} ) oo w1 TR ¥ - W R aE ¥
fe, @ T @ dfem o § ok & ww
@ iR o b O @ R ¥
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F ey 3 ok vems ¥ ¥ X w w WA
Fifret st o e € 6 9 v o 3ad
¢ & swmmay wiew, TR T Few AR
T YES 79 O TEER ¥ 3 T W 9 #
fr ) & = wRhEz @ o gen ¥, ik A
T TN T H @ AR I A T
7% T e ¢ em i 9 e 4 6 a2
T el ¥ Wwa o & 3k N = =3
8 g Y e ¥ o AW ¥ ww ¥ W
g weowe o B @@ R
sh afe &9 @ faag e e §
e T YA @ B e e wea € A
SR-AN FE g R S F e dn & st
e §, s Wy ¥ frew fmd wwa g, endt
ot 3 W A T W 9E €9 ol 3 e
¥ wE AR F 3w, @ O W FEeRRa
A & wy frar-fawe G 8 st § s
Frama feemen = § o6 St R e T En
¥ gg BT ¥ Iaw o ¥ g A # sk
R e & wew sadt e ¥, S & ot
2, A o e o A Y, & = oRew
¥ wft oo oo e § o & weela wewt
R faum fern wew § 7 o o e fifvet
g it @ o 31 R % e W avfved
§owderd 2 9 f B, W A a2 @ owmoad
B w=wd, fiemd @ ok F ot TaE F



415 The constitution

SRy (T @0 Wee): wEa-
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" THE CONSTITUTION (EIGHTY-THIRD

AMENDMENT) BILL- 1997
THE MINISTER OF HUMAN
RESOURCE DEVELOMENT (SHRI

S.R. BOMMAI): Madam, I beg to move
for lecave to introduce a Bill further to
amend the Constitutuion of India.

Madam, this makes elementary
cducation a fundamental right.

The question was put and the motion was
adopted.

SHRI S.R. BOMMATI:
introducc the Bill,

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): I now adjourn®
the Housc till eleven a.m. tomorrow,

Madam, 1

The House then adjouned
at fifty-scven minutcs past six
of the clock till eleven of the
clock on Tuesday, the 29th
July, 1997,
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